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© 0.A.NO. 405/92. . B D.TE O JUDGMENT: 20~07-55.,

BETVEEN:

G. Subba Rao " .. Applicant,
AND
1. General Fanager, SC Rly,
Rail Nilayam, Sec'bad.
2. Crief Persaonnsl Officer,
0/0 the General Manager,
Parsannel Branch, ' . ' -

Reil Nilayem, Secundsrabead.

J. The Collector & Distt.Magistrate, - . ’ _
W.G. Bhatrict, Elluru. ~.¢s Respondsntse. »

COUNSEL FOR THE EPPLICANT:  SHRI, V.Heri Haran
CQUNSEL FCR THE RESFONDEMTS: SHRI N.R.Devaraj, e T
St /Ruiddx CGSC. .
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HON'BLE SHRI JUSTICE V.NEELZDRI RAQ, VICE CHAIRMAN
* HCN'BLE SHRI R.RZ.NG?RAJEN, MENEBER (ADMN.Y ’
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To
1. The General Manager, S.C.Rly, _
Railnilayam, Secunderabad. - -
2, The Chief personnel Officer, F
O/~ the General Manager,

Personnel Branch, Railnilayam A i
Secunderabad. .

\d
3. The Collector and Dist.Magistrate, -
W.G.Dlst.Eluru,

4. One copy to My.V.Hari Haran, Advocate, 1-1-336/35
Viveknagar, Chikkadapally, Hyderabad.

5.0ne copy to Mr.N.R.Devraj, SC for Rlys, CAT.Hyd.
6.0ne copy to Library, CAT.Hyd. _ '
7. One spare copy. . ,M v
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0.A.NO,405/92,

JUDGMENT ' Dt: 20,7.95

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHATRMAN)

i

Heard Shri N,R.Devaraj, learned standing

counsel for the respondentﬂ&os.l and 2.

2, .+ This CA was filed praying for declaration that
the action of the_respondents in acting upon the letter
dated 13,2,1987 of the District Magistrate, West
Godavari ﬁistrict wherein the applicant is held as

not belonging to Kondakapu (ST communityd:, is illegal,
unsustainable and opposed to the principles of natural
justice and for conseguential direction to the respon-
dents not to act upon the proceedings No,P({Res)171/Insp,
dated 7,4,1992 and to continue to ﬁreat the aprlieant

as belonging to Kondakapu community,

2. - Though this OA is listed for dismisal .en &J$W“
18.7;1995, no one 1s present for the applicant evén
today. Shri N.R.Devaraj, learned standing counsel

for the respondent Nosl and 2 submitted that the

writ petition filed by the epplicant agéinst the letter

of the District Magistrate referred to supra is pending.

P

3. In the result, the OA is dismissed for default.

No costs. |

YT
(R .RANGARAJAN) (V,NEELADRI RAC)
MEMEER (ADMN.) VICE CHAIRMAN \
1
DATED: 20th July, 1995, /}w@
Open court dictation. f ;t344aﬁ
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THPED BY CHECKED BY —.

w"OMPARED BY APPROVED' BY . .
s .. il )
IN THE CENTRAL 2DMINISTRATIVE. TR IBUNAL
HYDERABAD BENCH AT HYDERABAD, -
— ‘f,.‘ >
THE HON'BLE MR.JUSTICE V.NEELADRI RAO

VICE CHAIRMAN

_—

THE HON'BLE MR.R.RANGARAJANG {M{ADMY)

DATED - "-1--’:)-- 1995.

AND

ORDER /JUDGMENT ¢
M,A«/R.A:/C.A.NO.
in
O * N L)
A. NO \'\0"\ q
TA.No. (W.P.. )

Admit \ed and Interim diréétions

issuefl, .
Alloigd, © - - L T
Dispoded of with directions. .-
Dismigsed.
Dismigsed as withdrawn
Dismissed.for default 3
“Orde red/le jected.
N».,order as to costs. L@T\/—,
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